t

s P o

8

T

A
R
LR

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

EOLKATA BENCH
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AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE £
- TRIBUNAL ACT, 1985, Y

: Q.A. No,’é(o'/g(/o.o S
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RS

BRI GOBINDA PAINE, 8on of Late
N. Paine, working as Leco Pilet
ghunting-X1, under CCC/R/DDJ/
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Fastern Railway/Sesldah Division,

LY

Sealdah, and residing at:- Vill,
and Postj~ Maslandzpur, Dint,t-
Northe24~-Parganas, Pin no,:=743
239, '
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- Versus -

.1 . UNION OF INDIA, thrugh the
General Mﬁmg&r‘, Baving kts office * |
ati« Esatern Raiiway, 17, N.d. Road!
Kolkata = 700 691s ST e T

2, THE DIVISIONAL RAILWAY HANAGER,L '
hnving his Qffice at:~- Eastern '
"Railway, Seasldah Division, Sealdah,%.;'
Kolkata - 790 @1k, '
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. 3. THE SENIOR DIVISIONAL PERSONNEL f )
. L I :
OFFICER, having his Office at:- ’{, '
Eastern Reilvay/Sealdah Divisien/sDaH, &
; . o
: 4. THE SENIOR DIVISIONA. BLECTRICALENGG..): :
i“ ‘ PR havifig his; OfE46E:= Eastern Railway/ :
Ty .‘ " ’ '
e e OP/Eastern Railway/SDAH/Sgaldah Mvi-

C . slon; KelKata - 700 o4,
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For the Respondent(s): M. S. K Das, Counsel
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/340/2019 Date of Order: 12.03.2019

Coram: Hon’ble Mr. A K Patnaik, Judicial Member

Gobinda Paine —vs- Eastern Railway

For the Applic,ant(s): Mr. N. Roy, Counsel ‘ | N

ORDER(ORAL)
A.K Patnaik, Member (J):

This O.A. has been filed under Section 19 of the AdmlnlstratlveTrlbunals o
Act, 1985 with the following prayers '

B ‘A' 3' ’P v"‘.,k
“a) To 1ssueP “dlrecuon~ ‘upen;.. the respondents to consider the
representanon”z dtd. 27 7%18 for‘ unwflihngness to accept the promotion
of loco pll@tjgoodS“fOI‘th vith ’

--a.,h

b) To; 1ssue further dir ponw’the respondents to quash/cancel ,
and/or- set* aside ~the Tettery 10:8: 1*8 which; ,was remarked by Sr. - :
DEE/@P/E Rly. /SHAH; v'f/h re -vfhe Ietter dtd§314 8.18 for necessary

action. 3 So accordmg«to’[ tgatﬂetter,gdtd 10.8. 18‘may be cancelled.
% T T . T
c) To issue fux:ther dlrectlor; upon‘:‘gbe respondents not to accept the C e
promotlom of\loco pllot goods to.the apphcant “where the apphcant is
working as:, Ioco pilot Shunting-11, that Host may be continued
fOI‘tthth R ) et - ',.x"/

‘,#‘

d) Any other order of funher order or orders as Learned, Trlbunal
deem fit and proper under the circumstances of the case. o

e) To produce Connected Departmental Record at the time of
Hearing.”

2. Heard Mr. N. Roy, Ld. Counsel appearing for the applicant. Mr. S. K Das,
Ld. Counsel, who usually appears for the Eastern Ra1lways is present and on my |
request, Ld. Counsel for the applicant has served copy of the O.A. on him. Heard

Mr. S. K. Das in extenso:.
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3. The case of the applicant as narrated by the Id. counsel for the.apbljcam is L

that the applicant, who is presently working as Loco Pilot Shunter in Eastern

Railway, is aggrieved due to non-consideration of his representation dated 27.7.18 =75 7w
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by which he informed the authorities about his unwillingness to accept his

promotion as Loco Pilot (Goods). Mr. Roy, 1d. Counsel for the applicant submitted

that the said representation of the applicant was not accepted by the authority

concerned with the remark “not Accepted”. He further submitted that the

~ applicant will be satisfied for the present if a direction is issued to the Respondent

No.3 to consider and dispose of the representation as per rules within a specific

time frame.

4. Though no notice has been issued to the respondents, I think it would not

be prejudicial to either of the sides if such prayer of the 1d:-counsel-for:the=s: =

applicant is allowed.
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5. Accordmgly, w1tho%t entermgfmt'o"thetment of the"gsatter I dispose of the
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Eastern Rallway, Sealdah D1v1s:’g_on K to c?0n51der— ar%id dlspose of the
y m 7 i+ ek i

o - ’ ‘ J i
representatlon of the apphcaﬁsc»dated‘zx%(}? 20»«18 under,Annexure A-7 keepmg

o e

in view the rules and guldelmes governmg the ﬁeld w1th1n a period of 6 weeks
, "‘\ s N g ‘w\“"‘ ;«‘J #"

from the date of receipt.of:a copy of this op.d\erv agd cgmmumcate the decision

to the applicant forthwith, .ff"the_:z;ﬁﬁl’i'ﬁé@itj)é;,gari'é’i}ance is found to be genuine,

then expeditious steps may be taken by the respondent authorities to grant

the benefits to the applicant within a further period of six weeks from the date

of taking decision in the matter.

'A 6.  With the above observations and directions, the O.A stands disposed of.

' N / I
No costs.

7. Acopy of this order be handed over to Ld. Counsel for both sides.
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(A K Patnalk) A
~Member:(J) 5
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